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8hrl Trldlb Kamar Chaudhurl: May 
I know whether the Government haa 
obtained any information at-out the 
f.ctivities in whIch this Kalyan Samaj 
engages in T • 

Shri Balbi: We have tried to ,et 
information from the West Bengal 
Government; the main activities are 
religious and also to an extent, com-
munal so far as the Muslims ll1'e COD-
cerned. 

Sbrl P. B. Chakravertl: May I 
know whether the Government have 
acquainted themselves with the spec1-
ftc objectives for which this Kalyan 

Samitl 'has been initiated and then 
proceed in respect of the methOd of 
implementation? 

Sbri Hatbi: As I said, the West 
Bengal Government are looking into 
it and they have given this informa-
tJon that there is a samit! which looks 
into the reh~lous worK. 

'" mprr ~ : IRT q: ~ t f.t; 
t~ ~ i!ft ;nf~ ;ro mfa iAf.t {r 
~l(1fi !&Th: ;;mrPr ~ ~ 
t? mqimtmm~~ 
~) ~ srf~ ~ it; m .q 
m \(t t ? 

'"~ :q~~Jl1ift I 
q: ~TIIi t fifi ;IT ~ ~~ ~ 
t ~ lfiT1f ~rn it; ~ m: ~ 
ri.'Jf it; ~ ~)m t f~ ~ cl ~ 
GrnI'r f I \VAil "... IIi\oIT lIT ~ lit 
srr.r ~ it; fq"'I<Iti\if t I 

Dr. M. S. Aney: May I know whe-
ther this Samiti has got any Hindu 
member on it? How is it that it is 
named "Kalyan" Samiti and why is it 
that it has not uRad any Urdu or Per-
sian word? 
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Dee1araUon of Assets and LlablUties 
by Ministers 
+ 

Sbri Barl Vishnu ltamatb: 
Sbri Yashpal Singh: 
Sbri M. L. »Wlvedl: 

"661. Sbri P. R. Cbakravertl: 
Shrl P. C. Borooab: 
Dr. P. Srlnlvasan: 

• Sbrl Paramaslvan: 
Will the Minister of Rome Mall'll 

be pleased to state:' 
(a) whether every Minister has 

furnished a declaration regarding his 
assets and liabilities; 
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(b) if not, the names of defaulters; 
(c) which State Governments/Union 

Territories have not yet adopted the 
Code; and 

(d) the reasons for their failure 
or refusal to adopt the Collel 

The Minister of State In the Minis-
try of Home Mairs (Shrl Hathl): 
(a) to (d). A statement is laid on 
the Table of the House. 

statement 
(a) All Central Ministers and 

Parliamentary Secretaries have fur-
nished declarations regarding their 
assets and liabilities. 

(b) Does not arise. 
(c) and (d). The following State 

Government/Union Territories have 
no Ministers: 

1. Kerala. 
2. Delhi. 
3. Dadra and Nagar Haveli. 
4. Andaman and Nicobar Islands. 
5. Laccadive and Mlnicoy Islands. 

The question of adoption of ihe Code 
in their case does not, therefore, arise. 
The adoption of the Codo! Is still 
under the consideration of the follow-
ing State Governments: 

1. Assam. 
2. Madras. 
3. My •. 
4. Rajasthan. 
5. Jammu and Kashmir. 
6. Maharashtra. 
7. Nagland. 

All others have adopted the Code. 

Shrl llarl Vishnu Kamatb: The 
Mini.,ter, answering a question on the 
19th November last in the last session, 
referred to a code of conduct which 
had been circulated among the State 
Governments also, Of which this fur-
nishing of statements about the a~sets 
and liabilities forms only one of ttlt! 
requirements. Is the MinistPr in a 
position to tell the House whc1her the 
code of conduct that was formulated 
and circulated to Ministers here as 

well as to the States Governments 
has been adopted in toto by all con-
cerned Or only partially and, jf parti-
ally, to what extent? 

Shrl Hathl: All those Stat~s which 
have acepted the code of conduct have 
accepted in that sense in full. They 
have accepted it fully. 

Shri Harl Vishnu Kamath: The 
statement says that some of the State 
Governments have not yet adopted 
the code: Assam, Madras, Mysore, 
Rajasthan, Jammu and Kashmir, 
Maharashtra and Nagaland, while aU 
Central Ministers and Parliamentary 
Secretaries have furnished declara-
tions regarding their assets and 
liabilities. With regard to those 
Ministers and Parliamentary Secre-
taries who hove furnished stat~ments 
in this regard, considering that they 
are public servants-servanh of the 
nation, if I may put it that way-
may I know what are the r€3S0nS for 
not making theSe declarations public. 
by allowing them to be placed on 
the Table Of Parliament pnd for 
treating them as a party atralr, put-
ting the party above the MUun? 

Shrl Hathl: They are pub!ic ser-
vants in a sense. but they are not 
Government servants, and I dO not 
think Government lays all these re-
turns which thev get from other Gov-
ernment Servants on the Tatle of the 
House. 
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Shrl P. R. Chakravertl: May I 

know whether the attention of the 
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Government has been drawn to an 
announcement by the Chief Minister 
Of Andhra Pradesa about the volun-
tary surrender of the houses to the 
Housing Board and, if so, whether thc 
Government will advisc the other 
£tates also to follow that example? 

Shri Hatbi: The attention of the 
Govcmment has been draWn to that 
news report; at least r have seen it, 
where tms thini: has been mentioned. 
I think the State Governments will 
themselves take the initiative; in this 
case, we never advised them. They 
are responsible people, and they 
would tuke the initiative if there ill 
anything whiCh is not proper. 

Shri P .• C. Borooah: There is a 
lIaying in my part of the country that 
whoever goes to Lanka becomes a 
Rav8na, and similarly, whoever is to 
pay the taxes becomes a tax-dodger. 
Similarly, whoever becomes a Minis-
ter, he becomes corrupt. Therefore, 
jn order to end this kind of atmos-
phere, may I know whether the Gov-
ernment proposes to change the 
Representation Of the People Act to 
the effect that candidates should 
make a declaration of their assets,' for 
the purpose of the elections, u part 
of the nomination papers for scrutiny 
and vertification? 

Sbri Hath!: That is a suggestion. 

Shri S. M. Banerjee: After 111e 
report ot the CBI that the two ex-
Chief Ministers Of Orissa hilve amas-
Ilea wealth, I would like to know 
whether Government contemplate to 
take any action to probe their a8set~ 
on thl' hasi~ of thl' CBI report and 
Jlunish them if t'hey have amassed 
wealth jJJegalIy? 

Shrl Rathi: I do not think that 
arises from this question at all. 
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Shri Hathi: You have rightly said. 
Sir, that this question was rll1sed and 
it was replied to. I do not thlllK. we 
are dealing with the code ot conduct 
and allegations against all !llmis-
t.(.rs. As to whether he has 20 com-
panies or so, that question has beel) 
already replied to. 

Shri Rani'll: Where was it replied 
to, Sir? May I know what steps 
Governn1enl propose to take Or have 
taken to sat.isfy thcmselves that the 
informatiOn ~;upplied to them is qui.te 
coneel'> In view of t.he fact that 
quite a number of ministers have been 
allowed to uSe their Own houses as 
their official residences and to use 
public funds fOI' repairing their 
house~ and furnishing them and so on, 
what steps ar!, Government taking to 
prevent this practice, sinCe Ininillters 
hold their office only during the 
pleasul'e of their legislatUres and not 
as permanent officers for :~ particular 
definite period of time'! 

Shri Hathl: In the fi"st instanc~, 
in the State~ the ministNs ilubmit 
their returns to the Chief Minister 
and the Chief Ministers ~bmit tlheir 
returns to the Prime M~er. Prima 
facif! when these reifPOIlsible persons 
submit theil' returns, they 3r(' taken 
to be correct. 

So far ag the other question ot 
Mr. Ranga is concerned, I thmk the 
Home Ministel' has taken up thi~ 
matter with the Andhra Govt'rnment. 

Shri Ran ... : It is not only in 
Andhra, but in every other State also, 
similar things might be happening. 
Why should he single out Andhra? 

8hri Harl Vishnu Kamath: On a 
point of order, Sir. Only the other 
day you gave a clear direction to 
the ministers that when a question 
is specific, precise and clear. the-
answer should be equally .peeifle, 
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preCIse and clear. My hon. friend, 
Shri Ranga asked what is the modus 
operandi the meth.od, of checkine the 
veracity of the statements. The 
minister, to my mind rather evasive-
ly, says that prima facie they are 
taken to be correct. That is no ans-
wer at all. 

Mr. Speaker: There ought not to 
be any objection to that. He says at 
least ministers are responsible per-
BOns and when returns are flIed by 
·them........ ' 

Shri Harl Vishnu Kamatb: What 
about Shri Patnaik and Shri Mitra? 

Mr. Speaker: There can be excep-
tions. But in public life, should we 
first presume that every minister 
would be dishonest and tllen proceed 
on that basis? III would be the day 
when we start with this presumption 
that every member or every minister 

, every citizen is dishonest. 

&hrl Harl Vishnu Ka.math: Then 
they can file whatever they like. 
'Who will check up? 

Sui S. N. Cbaturvedi: May I know 
if this return Is to be furnished once, 
a year or whenever there isa chanp 
in the assets of the Minister? 

8larl Bathi: It is to be submitted 
once a year. 

1!MarimatlYasboda Reddy: laIn 
'very glad. Sir, that there is a method 
'(If assessing the liabilities and aRsets of 
mini~tere. May I know whether the 
Government is thinking of assessing 
the liabilities and assets of all the 
Members Of Parliament 4nd members 
of the different legislaturE's belonging 
to all parties? I would like to konw 
Whether the Government is thinking 
in that light? (Interruptions). 

Shrt V .. dnua Natr (Ambala-
puzha): We accept the challence. 

Sbrl Bart VlIbau . KamaUa: Let 
them be laid on the Table. 

...... tl TaIIIIoda Reddy: It is not 
a queltion of cliallenge. 

' ..... 
. ought 

Speaker: Order, order. We 
to proceed in some manner 

that might be acceptable to every-
body. A Question has been put. Let 
U!l have th.. answer if the Minister 
wants to, or else let us hear what he 
says. There are so many voices that 
I am unable to proceed. 

Shrt Rani'll: Sir, it meets with our 
approval. 

Mr. Speaker: I expect others tu' 
remain silent. 

Sbrl Ran,a: Sometimes, Sir, it is. 
useful to make the Government rea-
lise hoW strong OUr feelin, ill. 

Mr. Speaker: Sometimes it may be· 
useful, but it is not always that a 
question may be interrupted in this 
manner. I would not allow that. 

Sbri Hatbi: There is nO proposal' 
yet under consideration. 

8hri Harl Vishnu Kamatb: They 
want to evade it. 
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Shrl Kapur Sln,b: Will there be 
a Manusmriti on the statute-book? 
That is the question. 

Sbrl DaJi: In November, Sir, the 
Home Minister said that this code 
will require the declaration of assets 
of the ministers and their 80ns. Is 
it correct that the declaration receiv-
~ is only in respect of their minor 
80ns or does it include the assets of 
their wives and sons? Also, does it 
give a comparative statemcnt of the 
assets they had before they assumed 
office and their assets now or is it 
only an absolute statement of the 
assets on the date on which the state-
ment is given? 

Sbrl Hathl: First when the code of 
conduct is accepted by a State and 
the ministers at the Centre they were 
required to furnish the information 
asked for in that code of conduct 
within a month. So far as the depen-
dent sons are concerned, they were 
required to furnish the information 
within three months. All the States 
have not accepted this, but those 
who have nccepted the codp of t'he 
conduct have furnished the informa-
tion at the time they a::cepted the 
code. Subsequently. they will have 
again to do it on 31st March every 
year. 

Shrl Dajl: My question was specific. 
Do the wives and sons also make a 
similar declaration? 

Sbrl Hathl: So far as major sons 
aTe concerned, they are not depen-
dents and they are not required to 
submit the information (Interruption). 
They have their own avocation and 
they carryon their life in the manner 
they like. 

Some hon. Members rose-

Mr. Speaker: Let us go to the 
next question. 

Rehabilitation Reclamation Orpnlsa-
tion • 

+ r Shrl P. R. ChakraverU 
·663. ~ Shrl P. C. Borooah: 

l Sbri Rameshwar Tant1a: 

Will the Minister of RehabUltatloa 
be pleaSed to state: 

(a) the number of acres of land 80 
far offered by the States sir.ce Jan-
uary, 1964 to the Rehabilitation Re-
clamation Organisation and the ex-
tent of reclamation made so far; and 

(b) the additional lands that are 
likely to be released by the States 
in 1965? 

Tbe Deputy Minister In the MIDIs-
try of RebabUltatioD (Dr. M. M. 
Das): (a) Lands for resettlement of 
the migrants from East Pakistan are 
offered by the States to the Central 
Government and not to Rehabilitation 
Reclamation Organisation direct. 
Since the lst January, 1964, about 
2,62,000 acres of land have been 
made available by the dift'effrent 
States. Out ot this area, about 
1,77,770 acres will be reclaimed by the 
Rehabilitation Reclamation Organi-
sation and the remaining nrea by the 
State Governments through their 
agencies. So far 15,593 acres have 
been reclaimed by the Rehnbilitation 
Reclamation Organisation. 

(b) In 1965, 34,580 acres are ex-
pected to be released by the Gov-
ernments of Madhya Pradesh and 
Orissa in Dandakaranya, while in 
other areas- further offer and release 
of land will depend on the avail-
ability Of suitable agricultural land 
for whiCh continued eflorts nre being 
made. 

Shrl P. R. Chakraverti: Mav I know 
Whether Government propose to 
settle the migrants on th~se reclaim-
ed lands or set up State farms? 

Dr. M. M. Das: The State farms 
will have to be establish<:d. At the 




